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which _ this  multinational cigarette
company ig operating is absolutely in-
jurious to the health of our economy.
Since Mr. Kishore Chandra Deo has
already &xplained the details, I do not
wang to go into it. I wan; to know
from the Central Government what
steps they would take. Now the cig-
arette company wants to prevent the
State Government from imposing a
legltimate tax which it is entitled to
impose. This company is engaging
itself in blackmailing tactics and other
devious methods are sought to be
employed by the  multinationaj com-
pany. I hope that the Minister whe
employed by this multinational cent-
ral Government would react to this.

Assaults on prefsmen

SHRI SATYA PRAKASH MALAVIYA

(Uttar Pradesh): Madam Deputy Chair-
man, the Press Council Act was passed by
the Parliament in 1978 to ensure fearless
working by the newsnien, journalists, news
cameramen and the Press people.

The Prm Counc:l- every year brings
out an: Annual Report; The 14th Annual
Report was placed on -the Table of the

House a _fortnight back, Now ig deals .

with many instances where newsmen or
journalists were threatened- and impedi-
ments were placed before- them in their
working.. *The Press Council deals with
threats to the press, freedom.
of the. press is dependent on the existence

or absence of préssure on it from' various’

sources " including the Government. Ine
stances of handcuffing 'of journalists con-
tinued to occur despite stricfures passed
by tﬁe Sdprcme "Court ‘and also by the
Oouneil on thu behalf several times.”

Tﬁ; repm: furtbqr ‘says, “Journalists
were conﬂned by the.

pengd of Bangladesh ane Minister,
Begum Khalida Zia's stopover at Calcutta
airport,” _Then. it deals with another inci-
dent, of assult on. newsmen at Trivand-
rum outside the district court.

“Freedom

police in a room ~
for  over three hours , durmg the entire
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It says. ‘The fact remainé that the
police officers and law and order enforc-
ing authoirties remained inufe spectators
to the assaults on mediag persons on the
6th December, 1992. It was the duly of
police to intervene .and prevent thess
assaults.” “The Ayodhya incidents further
confirm the impression that the Prese is
increasingly -coming under pressure and
attatk. This is' a serious situation for a
democratic policy which must consider

,positive steps not only to protect the Presy
and. other media people from physical as-

saults but also create conditions in which
the media can function effectively, fear-
lessly and mdependontly to serve and
strengthen society. Society “would not bs

" able to look to the Preés as a powerful,

bhonest defender of the public interests it
journalists ‘had to work under the hurking
fear of asssult and destruction -of proe
perty.” Tt deals also with certain matters
in Bihar., The report says that fn Bihar,
pressures and impediments come In  the
way of the free functioning of the Prees.

Therefore, Madam, through you, ¥ urse
that the Pourteenth réport of the Prees -
Council of India which was tabled in ths
House should be discussed in the House =
in this very Session. The reports of the
Press Council were never discussed in this
House. The objective of the Press Coun+
cil Act is that the PreSs people should be *
allowed to function " freely without -fear
or favour. T wonld also like-the Minister.
to react, " Lo e
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